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£Zted this 1igraz the 2211  d&v of 2yag, 2002. 

CORAEL 	Hon 'ble Shri S. N. Ba/ia di,,', Member ('A,). 

Jagtap 	 - 	Applicant. 

VERSUS 

Union of India & Otiers 	.. 	 Respondents- 

TRIBI4VAL 'S CIVER ON CIR(2UL4 Ti ON 

This is a Review Petition bearing No. 23/2002 filed with 

regard to the judgement made in O.A. No. 925/20W. It is filed 

by Original Applicant. A careful perusal of the Review Petition 

shows that the Applicant is aggrieved at the dismissal of the 

604. on the givund of its being hit by the principles of 

constructive res judica ta. 	He states that Respondents were 

supposed to file Written Statement and tius, the Applicant '5 

advocate was taken by surprise. This is hardly a point that can 

be argued in a Review Petition. 	The issue regarding res 

judicata/constructive res judicata is a purely legal issue and 

there is no reason why the Applicant's counsel, who has come to 

the court fully knowing his case, should he taken by surprise or 

he "confused or punled", 

2. 	Well, as the Applicant may he aggrieved by the order made 

in the 0.4., the remedy does not lie in coming up in a Review 

Petition. It lies elsewhere. Since no errors apparent on the 

face of record have been made out in the (LA.., the Review 

petition deserves to he dismissed and is accordingly dismissed- 

8AHAt 
MEMBER (A,), 
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